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Today, the case is listed for further cross-examination of
Respondent No.1’s second witness. Mr. Sanjeev Bansal witness of
Respondent No.1 is present.

The cross-examination of Respondent No.l’s witness Shri
Sanjeev Bansal by the Applicant is concluded. Learned Counsel for
Respondent No.2. states that he does not want cross-examine the
second witness of Respondent No.1. Learned Counsel for the parties
state that they do not want to produce any further evidence.

In the circumstances, as the evidence of the parties are
concluded, the matter is referred back to the Hon’ble Bench for
appropriate orders.

As prayed by the parties, list the matter before the Hon’ble
Bench on 8th November, 2019.
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